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IN THE C'EN'ffi.AL ADNINI2.'ffiATIVE TKIBUHAL, JAIPliR BEJ.~H, JAIPUR. 

Date .:.f order: 2 .11. 2 (H)O 

Ganr:at Lal Gora, 2 1 c. Shd LaJ:shrran Pam, R,'c. I:alyanip.tt:'a, Near Meo 

Cc-llege, Ajrner, \-1C·r1:ing as Pha1·rradst, Rly.Hoet:.ital, Ajmer • 

• • • Applicant. 

Vs. 

1. Union of India through the General t<1ana9er Western Rly, 

Churchga te, Murnbai. 

2. Chief Medical Sur;:-erintendent, Faih·.ray Hc.spital, Western P.aihvay, 

Ajmer. 

3. Divieional Railway Manager, Western Pail\¥ay, Ajmer • 

• • • Respondents. 

Mr.P.P.Mathur, Prc.:-:y of Mr.R.N.Mathl..Jr- Counsel for applicant. 

Mr.U.D.Sharma - Co.msel fc,r reepc·ndents. 

CORAM: 

Hen • ble Mr .s .f~ .Agarwal, Judicial Member 

Hc·n'bJ.e Mr.N.P.Ha\vani, Administrative Member 

t 
In thie Original Applicatic·n the rlief claimed ty the ar:plicant is 

that the a~;plicant is entitled tc· Earned Leave for the r:..eriud frc.m 

12.9. 75 tc· 11.(: .• 9::., durin;J \vnich r,:erica he rarraine:d cut c.f service du.a 

tc· penalty imposed upc·n him. He sc.ught a direction to the res~.=.cooents to 

give tenefits c.f leave ec. credited tc the at=plica.nt. 

2. Peply wae filed. In the reply it is stated that the at=pli·::ant \vas 

rernc.TJed from eervice vide C·rder &ted 1~.9. 7r: .. and he \vas reinstated in 

service r,:ursuant to the C·rder dated 11.~ .• -;,3 paeee<.l t.y this TL·ibunal in 

directed tc· reinstate the applicant in service but he will not be 

entitled tr:, any tad: \-.rages frcr~n the elate r:·f renr.:-·val tc. the dlte c.f 

joinin:;J tad: in service and the ar:plicant will alsc· be entitled to 

ccntinuity of the servio~e fc.r c-ene.ir:.rary l:.enefits on retirement. 

Hc·~ver, he, \~ill nc·t te entitled tc. claim any t..enefit c.f prc.mc·tion arx:i 
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will also not be entitled to the benefits e:-:tended to his juniors on 

account of his removal. 

3. On a perusal of the order dated 11.5.93, it appears that the 

Tribunal had not granted the applicant the benefit to grant the said 

intervening period for the puq:cse of leave. 

4. Chapter 5 of the Leave Rules, deales with the provisioos re.Jarding 

the credit/sanction of leave, etc. On a perusal of these provisions 

alsc., we are of the considered cpinion that the applicant is not 

entitled to any relief sought for. Admittedly, the applicant did not 

rerform any dlty for the period from 12.9. 75 to 11.5.93 and he was 

reinstated without benefit of the back wages, promotion, etc, therefore, 

the applicant is not entitled to any financial benefit dJring the said 

period on account of leave earned. The learned counsel for the ar::plicant 

also failed to convince us as to how the applicant 'lrla.S entitled to 

financial benefit during this peric<l on aco:.unt of leave earned. 

5. In view of above all, we do not find any rneri t in the O.A and the 

applicant is not entitled to any relief sought for. 

6. We, therefore, dismiss the O.A having no merit with no order as to 

costs. 

Jl. 
(N.P.Nawani) 

2~4L-! ( S.K.Agarwal) 

Member (A). Member ( J) • 


